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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
L Ea

0.A.1170/95. Dt. of Decisien : 30-10-95,

1. V. Kutty Krishnan

2. B, Jatyanarayana

J. Ch. Subba Rao

4. N.Umokateswsra Rso

6. N.Srinivesulu Reddy

7. G.Vankata Napgsimhe Reddy
9, Y.laxnkn Rugno Onocen

10. C.Ashok Kumar

17. Ke.Nagssrinivas

12. K.L.Sridhar

13. V.Prabhaker

14, P.Narayana Rso «s Applicants.

Vs

1. The General Mansgar,
Ordnance Fectory Project,

Eddumailaram, Mpgak Oistrict,A.r. ee NMEIPUND BITG
Counss)l for the Applicents : Mr. P.Naﬁegn Rao
Counsel for the Respondents : Mr. N.V.Ramana, Addl.CZGSC.
CORAM:

- THE HON'BLE SHRI JUSTICE V. NEELADRI RAQ : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

Y.
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0.A.No,1170/95, : - Date: ~10-1995,

JUDGMENT

X as per Hon'ble Sri R.Rangarajan, Member (Administrative) [

There are 14 applicants in this OA who were all
initially appointed as Draughtsmen at the Ordnance Factory,

At Trichy and Medak. All the applicants were subseguently
appointed as Supervisor {(Tecnnivass wew ~_.

Chargeman Gr.II,. The first applicant was appointed as
D'man on 16.9.198%Land subsequently as Chargeman Gr.II from
8.6.1983 at Medagk. All the other applicants except appli-
,cant No.lgawere appointed as D'man at Medak factory during

the period‘starting-frOm.August, 1984 to April, 1985

and were subsequently promoted a&s Supervisor (Technicall)
in the year 1986, The detail=sd service particulars of

-1 +he 12 abplicants such as date of appointment as
date of appointment as 3uUpervisor(l;) anu uace wa. —__

fe - R W b R ST R

e cmasamm T

2. On the basis of zward of Board:of Arbitration in

the case of Draughtsman of C,P.W.D., the pay scales
Draughtsman Gr.iII, Gr.ili auu G e

- 1a 1009 Rt the actual benefit was being al#owed
from 1.11.1983, Similar pay-scales as was granceu. (J R

Draughtsman of C,P,W.D., was extended to other Draughtsman
belonging to offices/Department of Government of Indja,

»ewrided their recruitment qualifications are simila
those prescribed in the cases 0f Draugrcomom —

Ministry of Finance vide 0.M.No.F.5(59)~E,III/82 dt.13.5.84,
When the Draughtsmén in the Ordnance Factories demarided

the revised pay scales of Draughtsman Gr.II by alleding that
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the gqualifications for recruitment for the post of

Draughtsman[@iéjé%uivalent to the qualifications

required for the post of Draughtsman Gr.II in C.P.W.D.
and the nature of their wérk and the nature of work of
Draughtsman Gr.II in Ordnance Factory is the same, the
same was refused on 4.12,1587 by an Expert Committee

appointed by the management of Ordnance Factories.

3. Earlier some of the Draughtsman in the
Ordnance Factories in Madhya Pradesh moved the Madhys
Pradesh _iigh Court in this connection in regard to
reviséd pay scales which was later transferred to Jabalpur
Bench of CAT and re-numbered as T.A.No.111/86. The CAT,
Jabalpur Bench directed the authorities concerned

to compare the nature of work of the Draughtsman Gr.If
in CPWD and provide the scale of Draughtsman Gr.II if
the said committee finds ths work in both is the same.

-~ -

Tom ~F +he Committee went in favour of the applicants
therein. It is stated that the order of the Jabalpur peucrs--=-

was complied with. Similar 0OAs were filed by the Draughtsman
in Ordnance Factories, West Bengal, bearing Nos,569/8€,
570/86 claiming similar relief as granted by Jabalpur Bench
in T.A.No.111/86., Those OAs were allowed by’the oal,

Calcutta. OA N0.140/92 was filed on the Bench of thig

- . ~

- s Tha+ OA was
disposed of by this Bench by order dt., 23.6.1993, Thk

operative portion of the order in 0A 140/92 reads as Below: -

"The applicants other than applicaant 7, 11 & 17 Have

to be given the pay in the pee-revised scale of
Rs.425=-700 from the dates of their respective
appointments/promotions, if those appointments/
promotions were prior to 1.1,1986 and if the ap oinfment
promotions are sﬁbsequent'to 1.1,1986, they will be
entitled to the revised pay scale of Draughtsman Gr.II
even till the date of their appointment/promotion as
Supervisor(Technical) also, The monetary benefiit for

};@/. | V | .. 3/-
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such of the applicant who were appointed/
promoted as Draughtsman pricr to 1.11.1983 has
to be given from 1,11,1982 and the notional pay
has to be given Qith etfect from the date of
their appointment/promotion (None of the applicants
were appointed/promoted prior to 13.5,1982, in
fact the Ordnance Factories came into existence
in 1983). The time for implementation of the
order is 4 months from the date of receipt of
the copy of this judgment®.

4. In the meantime, Ordnance Factory Board filed
Review Application before the Apex court in earlier Slps
which were dismissed and those SIPs were restored.

judgment of this Tribunal in OA 140/92 was also chal

+~ AvAnance FPactory Board b

filing SIp (Civil) No. 22016/93 and stay was granted for - T

the operation of the judgment of this Tribunai. 2alll the
SiPs and Civil Appeals came up for final Biaposal and the
apex court by its judgment dt. 20.7.1995 in C.A.No.1433/95

and batch dismissed the appeals and other petitions

{Annexure A.VI).

5. Inspite of the above, it is stated that the
Ordnance Factories Board authorities are applying the
bene;it of judgment in 0.A.No.140/92 dt. 23,6,1993
{Aanexure A.IV) only to the persons who approached [the
Tfibunal.

6. LI view wae w..o

- - - £mam

declaration that the action of the respondeénts in not
implementing the judgment of the Supreme Court of India

- TTTT f= 7~ n MAL1433/95 and batch and  orders of
the Government of India, Ministry of Defence (Deparcmeire - |

%

eesB/~.

N~
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of Expenditure) O.M.No.F.S(Sé)-E.III/BZ dt, 13.3.1984 to
the applicants and sllowing the benefit to only persons
who héve approached the Court is arbitrary, discriminatory
and unconsﬁitutional and for a consequential direction

to the respondents to grant the benefit of the revised
scales to the applicants in‘the instant applicatfton on

the same terms and in the same manﬁer as has been granted
to the persons covered by judgment of the Supreme Court

of India dt. 20,.7.1995 in C.A;No,1430/95 and batch with

all consequential benefits,

7. There is no doubt that the applicants in this
OA are similarly situated as applicants .in OA 140/92
on the file of this Bench which was disposed of by

judgment dt. 23.6,.1993 allowing the O.A. The judgment

oL tﬂ.@ daLJC’.J-}JLLL LT ALt s o omwee v L
disposed off by order dt. 21,4.1987 whereby it was held

Tm s Memsnialboman i the Ordnance
factories, M.,P. were entitled to be placed i.e. in the
pre=-revisaed SCAale OL Ko dco—rvvy we e .
judgment IN KEM QU4 HS UGS Qppre e oee- o

entitled for monetary benefits from 1.11,1983 if they
o

were holding the post of Traughtsman on that date or

Y .
from a&date they were holding thei® posts,

8. All the applicants except Applicant No.l werse-

joined as Draughtsman at Médék on various dates. starting

from August, 1384. Hence, they are entitled for the
RENCILTS witry sawin weew o,

also entitled for arrears from the date of their appoint-
ment as Draughtsman.r Applicant No.l joined as Draughtsman
at Trichy on 16,9.1981 and he was appointed as Chargeman Gr.

with effect from 8.6,1993. Hence, he is entitled for

NN Y
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notional fixation of péy in the pre-revised scale

in the cadre of pDraughtsman from 13,5,1982 and as

he was promoted vefore 1.11.1983, from which date the
aohual beﬁéfits were allowed, he is not entitled

for any arrears in the grade of Draughtsman. However;
his pay as Chargeman Gr.Ii with effect from 8,6,1983
has to be fixed on the basis of his notional fixation
of pay as Draughtsman. HE is also entitled forﬁfrrears,ﬁ

) St G U
{f any, from 8,.6,1983 on the basis of pay fixationtas

indicated above.

9. 1In the result, the following direction is

givens-

All the applicants herein except applicant
No.l have to be given the pay in the pre—revised
scale of Rg.425=700 from the dates of thelr respective
appointmentkpromotion‘if their appointments/promotions
were prior to 1.1.1986 and if éhe appointments/promotions
are subsequent todl.1.1986, they will be entitled to
the revised pay scale of Draughtsman Gr.II even £ill the
date of their appointment/promotion as Supervisor
.(Tecﬁnical). All the applicants except applicant N6l
are entitled for pay fixation and honetary benefits
from the date they were appointed és Draughtsman (as per
Annexure—i all the applicants except applicant No;l
were appointed.éfﬁer 1.11.1983 only)yy The pay of the
Applicant No.l has to be fixed in the pre-revised scale
of R5.425—700 from 13.5.1982. He is not entitled for
any arrears as he was appointed as-Chargeman-Gr.II-with
effect from 8.6.1983. However, the pay fixation of
applicant Noil in.ﬁhe post of Charéeman Gr.1X hés'to he

done taking into account his notional pay fixation as

o-.?/
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Draughtsman Gr.II with effect from 13.5.1982 and he
is entitled for arrears if any due to his pay fixation

~ as Chargeman Gr.II as directed above,

10. The time for implementation of this order
is 4 months from the date of receipt of a copy of

this judgment,

11. The OA is ordered accordingly at the admission

stage itself., NO costs.

(R.Rangarajan) (V.Neeladri Rao)
Member (Admn.) - Vice Chairman
Dated Octob:r, 1995,

Grh,.




[gk . Apter the judgement in this 0.A. was reserved
: Al
and after it was transcribed and typed before it was

about to be pronounced, the learned standing counsel
for the Respondents brought to our notice the Judgement
' i e ASK[A -
dt .23-7=-93 of the Jabalpur Benchi' The Jabalpur Bsnch
dismissed the case of the applicants who are Draughtsmen:
o
in the Ordnance Fectory. The chkims of the applicants
' o, P YV ':o__.:x:;\f\
who are the Draughtsmank}s that they have to be given

pay-scale of Rs,425-700 notionally with effect from

13-5-1982 and actually from 1-11-83,

f:s ' Soma of the Oraughtsmen in the Ordnance Factory
of Eddumailaram, Medhak District filed 0.A.540/92 on thg
file of this Bench claiming the same relief as the relief
claimed in OA 529/88 on the fils of the Jabalpur Bench.

The said claim is made on the basis of the 0.M. dt,13-5-85%

The applicants therein were either direct recruitess or

promotees and they were having either Diploma or the ITI.
Secfq - _
That 0.A., was allowed in regard toL?pplicantsjtherain)-
2p Cadd¥ |
i-o6ri with regard to applicents 7, 11 and ie——
’Pw\f') - . )
~therain asvlhay were appointed.or promoteo0 suusoyue..-'-_ -

T

the promulgation ofrecruitment rules in 13-5-1989, The

T T = =~ dnemant in 0A_140/92 on the
file of this Bench was dismissed when the same was conside-

Civil Appeals '
red en serits along with some other /.. avd S5LPs by order<

m,ef o » dt 4 20-7-95 Bn e-u-ﬁs-l—der&t—raﬁ-—e-ﬁ- merits. - |

ces/=




PRRLI ]

-9 -
{Lf ) As the applicants hersin are situated similar to
the applicants 1 to 6, 8 to 10 and 12 to 16 in OA 140/92,j
this O.A. had to be allowad as prayedrfor and in fact

that is the view that was taken by this Bench and whietr X
was so dictated, transcibed and typed before the learnsd

staiding counsel nad referred to the Judgsment of the

| Jabalpur Bench,i—n—@-ﬁ-—%. BT RIEY -

i€

In the result, the 0.A. is ordered as per para=-9

of this ordar.//

(R.RANGARAJAN) (V.NEELADRI RAD)

Hilimou hairman

Dated: 30th October, 1995,
Dictated in 0Open Court. '

%ﬁ@%« 7

DEPUTY REGISTRAR(JD)

avl/

To

Te Tt}a Gensral Manager, Ordinance Factory Project,
Min. of Dsfence, Govt. of India, Eddumaialaram,
Medak District, A.P.,

2. One copy to P.Nayeen Rao, Advocate, CAT,Hydsrabad.

3. Cne copy to Mr.N.V.Ramane, Addl.CGSC,CAT, Hyderabad.
4. One copy to Library, CAT, Hydersbad, !
5. Ome Spare copy.

YLKR.
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TYPED RBY CHEC KB BY
COMPARED BY APPROVED 3Y
IN THE CENTRAL ADMINISTRATIVE TELEDIA

HYDERABAD BENCH AT HYLERABAD

THE HON'BLE MR,JUSTICE V JHERLADRIERAO
: VICE CH. IFMAN

AND

i

DATED: 30~ [0 1995

ORDER/JUDGMENT

- Dismisse¥ as
‘ ‘ k] l/
i fo

'Ordered/mayé' (?xﬁx//ﬂ

Medo/R A /C.aNO,

3 ’ ~ in \} '
' 0.ALNo. /! -?0/9;{} ‘.

T.i?-& HNO..

Dismissed

No order ég' e ‘ 2
. 7'§ - ‘ .
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